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ORDER

By B.B. Srivastava, Member

The petitioner, IN Cable Transmissions Pvt. Ltd., a Multi System Operator
(MSQO) in the business of retransmission of channel signals of various
broadcasters to customers throygh its affiliate cable operators, has filed this
petition seeking order/decree in its favour and against the respondent M/s. Sai
Prasad Media Pvt. Ltd., a broadcaster, within the meaﬁing"of Interconnect
Regulations, of TV channels including interalia “News Express”.',

The ﬁ)etitioner alleges nonpayment of Rs. 11,38,105/- by jﬁhe respondent,
being the outstanding channel placement charges/c_z.‘irrjiage fee for

placement/carrying the respondent’s TV channel “News Express” on agreed



band/frequency on the petitioner’s cable TV networks. It also seeks order

awarding interest @ 18% on the due amount till the date of payment by the

respondent.

The case of the petitioner is that it entered into a channel placement
agreement, for placement of channel “News Express” of the respondent, on
27.9.2013 for the period 15.7.2013 to 14.7.2013. The respondent was
required to pay an amount of Rs. 52,80,000/- excluding -taxes; in four
installments on receipt of invoices. The petitioner has averred’ that it fulfilled
all obligations on its part as per the agreement. 'Howeve.r,’the regpondent
failed to make payments to the petitioner for placement/ca"rri‘age charges as
per agreement. It has also been stated that invoices towards payment of
placement charges/carriage fee in accordance with agreement were raised on
the respondent; however, only part payments were made in '\'-/'iblation of terms
of agreement. It has been further submitted that  partial
payment/nonpayment of invoiced.amounts resulted in an o‘ufs;canding due of
Rs. 11,38,105/- as per petitioner’s books of accounts. The pé’-ci;cioner has stated
that the respondent was requested and regularly reminded for payment of

outstanding amount; however of no avail. Copies of the agreement, invoices

dated 7.4.2014, the ledger account of the petitioner, letter dated 10.8.2015



respondent has not only defaulted in fulfilling its financial ob-lig"ations but has

also not pleaded and pursued its case before the Tribunal thereby lending

credence to petitioner’s averments.

In view of the above, the petition is allowed and the respondent is
ordered to pay the amount of Rs. 11,38,105/- along with interest @8% till the

date of final payment of the amount.

There will be no order as to costs.
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